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ACT No. XI1 OF 1900. 
- . . 

PASSED BY THE GOVERNOR GENERAL OF INDIA I N  GOUNCIC. 

(Received the  assel~t of the Gove rno~  General on tlce 24th 
Az~yust, 1900.) 

An Act to amend the Law of Evidence with 
respect to BaulrersJ Boolrs, 

W H E R E A S  it is expedient to amend the Bankers' 
Books Evidence Act, 1891 ; It is hereby enacted 

as follows :- 
1. (1) This Act may be called tlie Bankers' Books 

Evidence Act, 1900 ; and 
(2 )  It shall come into force at  once. 
2. For the clefinition of " company " contained in 

section 2, sub-section ( I ) ,  of the said Act the follow- 
ing shall be substituted, namely :- - 

'' (I) ' company ' means a company registered 
under any of the enactments relatring to companies 
for the time being in force in the United Kingclom or 
any of the Colonies or Dependencies thereof or in 
British India or incorporated by an Act of Parlia- 
ment or of the Goveriior General in Council, or by 
Royal Charter or Letters Patent ; ", 


